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IN THE COURT OF THE ADDITIONAL SESSIONS JUDGE No.2 
SONITPUR:: TEZPUR 

 
Sessions Case No. 122 of 2015 

 
Under section 306/302 I.P.C 

(Arising out of G.R. Case No. 986 of 2014) 
 

State of Assam 
-Vs-  

                           Sri Khirod Das              ...Accused 
                                   

 
Present 

Ms. A. Ajitsaria, AJS, 
Addl. Sessions Judge No.2, Sonitpur, Tezpur  

 
Date of Evidence  : 27.7.2015, 14.10.2015 
Date of Argument : 25.01.2016 
Date of Judgment : 08.02.2016 
 
For the State     : Sri Khemraj Adhikary, Addl. Public Prosecutor  
For the Accused : Sri R. R. Kalita, Legal Aid Counsel  

 

J U D G M E N T  

1. The prosecution case, in a nutshell is that one Smt. Arpana Devi lodged 

an FIR on 29.04.2014 at Thelamara Police Station stating, inter-alia, that her 

daughter Pompi Devi and the accused namely, Sri Khirod Das were having love 

affair since the past 2 years. It was further stated that often, her daughter and 

the said accused had heated arguments, because of which her daughter, at time, 

refused to take her meals. It was stated that on 19.04.2014, when she had gone 

to attend a function, her daughter declined to accompany her and she had 

therefore requested Smt. Renu Devi, (Borma) to look after her daughter. On the 

next day however, when she returned home at about 10 AM, she found the 

doors of her house to be open and on entering, she found her daughter Pompi 

hanging by the neck; she had already died. The informant further stated that on 

enquiry she had learnt that on the night of occurrence, the accused had visited 

their house to meet Pompi and that the accused was connected with the said 
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occurrence. The same was registered as Thelamara PS Case No. 25/2014 u/s 306 

IPC. 

 

2. After due investigation, charge-sheet was submitted against the accused 

person, namely, Sri Khirod Das under section 306 IPC.  

 

3. The accused person entered appearance and after observing necessary 

formalities, the offence being Sessions triable, was committed to the Court of 

Sessions for trial by the Ld. Chief Judicial Magistrate, Sonitpur. 

 

4. After hearing both sides and on perusal of the police report furnished 

u/s 173 of the Cr. P.C, formal charge u/s 306/302 IPC was framed, read over and 

explained to the accused to which he pleaded not guilty and claimed to be tried. 

Hence, this trial.   

 

5. In support of the case, the prosecution examined eight witnesses and 

defence examined none. The plea of defence is of total denial.  

 

6. After closure of the prosecution evidence, the accused persons were 

examined u/s 313 of the Cr P.C. 

 

POINTS FOR THE DETERMINATION  

1. Whether the death of Pompi was suicidal or homicidal in nature?  

2. Whether the accused abetted the commission of suicide of Pompi Devi 

or intentionally or knowingly caused her death?   

 

7. I have carefully examined the evidence on record and heard arguments of 

both sides. 

DECISION  AND REASONS THEREOF 

8. PW- 1, Pankaj Bora stated that occurrence was of April, 2014, Pompi‟s 

mother had gone to attend a Bihu function in the evening. Next day, in the 

morning at about 10 AM, mother of Pompi, started crying and shouting in her 
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house.  PW 1 stated that on hearing the same, he came out of his, and saw 

Pompi‟s mother shouting that her daughter was seen hanging by the neck, inside 

their house. PW 1 further stated that he could not say who had come in the 

house of Pompi, the previous evening. PW 1 stated that later police came and 

the dead body of Pompi was taken away by them. In cross examination, PW 1 

stated that he had no knowledge about the occurrence. 

     

9. PW- 2, Kalpana Bora stated that she heard that Pompi had a love affair 

with someone. PW 2 stated that she heard that Pompi‟s mother was not there at 

home at the time of occurrence. When her mother returned in the morning and 

raised commotion, they learnt that Pompi had hung herself and died. They did 

not have talking terms with the family of Pompi since the past three years. PW 2 

stated that many persons gathered; she had not gone inside the house. In cross 

examination, PW 2 stated that she could not say how the occurrence took place.  

 

10. PW- 3, Padumi Saikia stated that when she heard commotion in the 

house of Pompi, she went there and saw the dead body of Pompi, which was 

brought down. PW 3 stated that police had come; she heard that Pompi had 

hung herself by neck. PW 3 stated that she learnt that when Pompi‟s mother had 

gone to see bihu on the previous evening, she had asked Renu Devi to keep 

guard of her daughter Pompi. In cross examination, PW 3 stated that she could 

not say about the occurrence.  

 
11. PW- 4, Renu Devi stated that Pompi‟s mother had gone to see attend a 

function and she asked her to stay with Pompi. Thereafter, she went to Pompi‟s 

house to stay with her at night but Pompi told her that she would be able to stay 

and asked her not to stay with her. PW 4 stated that therefore she came back to 

her house. In the morning, Pompi‟s mother came at about 10 AM and created 

commotion as she had found Pompi dead in the house. On hearing the 

commotion, she too went to Pompi‟s house and saw that many people had 

gathered. PW 4 stated that she had not seen any person visit the house of Pompi 

at night, and that she had seen the dead body when it was taken out.  
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12. In cross examination, PW 4 stated that she was not related to Pompi. Her 

house was opposite to Pompi‟s house. PW 4 stated that she had gone to the 

house of Pompi at about 7 PM and was there outside for sometime. PW 4 stated 

that she had not gone in. Later, she had returned. PW 4 stated that Pompi‟s 

mother and brother used to reside with Pompi. Her father‟s resided at his place 

of work. Her brother, whom they called Ritu had gone with his mother to watch 

Bihu at Puthimari. PW 4 stated that one has to travel in a vehicle to go to 

Puthimari. PW 4 stated that she heard that Pompi died of hanging by neck.  

 

13. PW- 5, Sri Arpana Devi stated that occurrence was of 18.4.2014. The 

accused and her daughter came to know each other through their mobile. PW 5 

stated that she on enquiring her daughter informed that she had come to know a 

boy from Singri and that she used to speak to him. PW 5 further stated that then 

she asked her not to speak as such, call the boy home and further told Pompi 

that if they desired, she would give her in marriage with the boy. Then, her 

daughter called Khirod Das, the accused who came to her house. PW 5 stated 

that she and Pompi‟s father told the accused not just to speak to her daughter 

and asked him to call his family members. But the accused did not tell his family 

members and continued to love their daughter without disclosing to his family. 

PW 5 stated that the accused promised to marry her daughter, however he had 

not promised in their presence. On 18.4.2014 there was a function at Gerua 

village and she went there with her son Ritu. PW 5 stated that she asked Pompi 

to go but Pompi stated that she would stay with Borma, Renu Devi. Therefore, 

she/PW 5 went by requesting Renu Devi to look after Pompi. PW 5 stated that 

she rang her daughter Pompi at night, Pompi told her that she had taken dinner 

in Borma Renu Devi‟s house and she would go and sleep in their house. In the 

morning, she rang her daughter at about 7.00- 7.30 AM but Pompi did not 

receive the phone. Thereafter she rang Borma Renu Devi. Borma gave the phone 

to her daughter, who informed her that Pompi had not woken up. PW 5 stated 

that she returned home at about 10-10.30 AM and found the door of the house 

to be open. Then, she went to the main room and saw that her daughter was 

hanging through a gamucha. PW 5 stated that she rang the accused Khirod Das 
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and asked him whether he had been called by Pompi over mobile. The accused 

stated that he had rang her on the mobile. PW 5 stated that she also asked him 

whether Pompi had called him home, to which the accused replied that Pompi 

had called him but he had told Pompi that he would not go and that in the 

morning he had given a message to Pompi but she had not replied. PW 5 stated 

that when she saw Pompi‟s mobile, she found pictures of the accused Khirod Das 

in Pompi‟s mobile. She informed that Pompi had died. PW 5 stated that she rang 

Pompi‟s father, who was in the police reserve, as he was a policeman. Pompi‟s 

father came home and police was informed. PW 5 stated that she took the 

mobile to Kaomari Centre in the Photo Studio and she asked the person in the 

Studio, Mr. Ashim to take out a printout of the photo of the accused captured in 

the mobile of her daughter and the same was taken out and handed over by 

him. PW 5 stated that her husband too was there with her in the Studio and 

thereafter both of them went to the police station and lodged FIR (Ext. 1). PW 5 

stated that Pompi‟s mobile (M. Ext. 1) was given by her/PW 5 to the police, 

which was seized along with the sim card 9613653779 and the contents of the 

sim card, the photographs (M. Ext. 2) printed from the memory of the mobile of 

her daughter too was handed over to the police along with the said mobile and 

the sim card. PW 5 stated that Police seized the articles and prepared seizure list 

(Ext. 2). PW 5 exhibited the said articles as M. Ext 1 (mobile phone), M. Ext 2 

photograph of deceased Pompi Devi, M. Ext 3: photograph of accused which she 

printed from the memory of the mobile of Pompi. PW 5 stated that the accused 

had enjoyed with her daughter and had killed her and that the accused was the 

cause of her daughter‟s death.  

 
14. In cross examination, PW 5 stated that her daughter was studying in 

Tezpur College, BA 3rd year and the accused Khirod Das was a TAT Teacher. PW 

5 stated that since 2 years before Pompi‟s death she had been knowing that 

Pompi and Khirod were having an affair which had started on the mobile. After a 

year of their love affair, she learnt that the accused belonged to schedule caste 

community. PW 5 admitted that she had stated before the I/O that  “One day the 

accused came to their house and promised to marry Pompi and thereafter there 
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was frequent mobile conversation between both of them”. PW 5 denied the 

suggestion that two days before the occurrence, her husband had spoken about 

giving Pompi in marriage to another man who worked in the police department. 

PW 5 stated that on 18.4.2014 at about 1 PM, she had gone to see Bihu function 

and returned at about 10.30 PM. She could not say what happened in between 

since, she had only rang her daughter in the intervening period. PW 5 stated that 

she did not know that Pompi had asked Renu Devi not to stay in the house at 

night nor she knew that Renu Devi had not stayed in her house at night because 

Pompi had not allowed her to stay. PW 5 stated that her son was there with her 

when she returned in the morning, the doors were not locked. Pompi was 

hanging from the ceiling fan above the bed room, there was a gamucha around 

her neck. PW 5 stated that she did not bring down the dead body. Police came 

and brought down the dead body. The mobile of Pompi was there on the bed. 

PW 5 stated that the police station was about 5 km from her house. She had 

gone to the police station on 28.4.2014 to lodge FIR. PW 5 stated that dead body 

was brought down on 19.4.2014. Police had been informed by others on 

19.4.2014 itself. On the same day, at about 12 PM on 19.4.2014 police came and 

brought down the dead body. PW 5 stated that after about 10 days they saw 

Pompi‟s mobile and thereafter they went to the photo studio. PW 5 stated that 

she did not have any receipt to show that she had developed the photographs 

from the mobile. PW 5 stated that she had not known when, the photographs 

were captured in the mobile. She had seen time in the mobile to be about 8.05 

PM. PW 5 denied the suggestion that her daughter committed suicide because 

they had fixed her marriage with another man.  

 

15. PW- 6, Sri Khagen Ch Nath stated that on 17.4.2014 he was at home, his 

wife and his son had informed him that there was invitation to attend a function 

at Puthimari and he had asked them to go. PW 6 stated that Renu Devi resided 

in front of his house and her daughter insisted that she also would to go to the 

function. Hearing the same, his daughter Pompi said that if she did not 

accompany PW 1/her mother then, Renu Devi‟s daughter too would not go, 

hence, Pompi stayed back. PW 6 stated that his wife asked Renu Devi to look 
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after his daughter and left for the function with their son. PW 6 stated that his 

daughter informed them that she was in love with the accused, whereupon 

he/PW 2 had asked his daughter to call the accused and thereafter the accused 

came to their house. PW 6 stated that he asked the accused to call his parents if 

he was really in love with his daughter, however, the accused did not even 

inform his parents nor allowed them to inform them. PW 6 stated that the 

accused wanted 3-4 years to marry their daughter whereupon the accused was 

told that the affair could not continue and if he/PW 6 finds a good boy, he would 

marry his daughter. PW 6 asked the accused not to visit his house. PW 6 stated 

that the accused did not then, visit his house. One day, his daughter was unwell 

and wanted to meet the accused whereupon PW 6 called the accused, the 

accused visited then and left. PW 6 stated that his daughter used to be upset 

after speaking to the accused and she sometimes did not take her food. On 

19.4.2014, at about 10 AM, his wife called him and informed that his daughter 

had died, thereafter he rushed to his house and saw a gathering of people. PW 6 

stated that police were there inside the house. His daughter was seen to be on 

the bed, in a sitting position with the fan on top and her leg was touching the 

ground. The dead body was taken away by the police. PW 6 stated that he saw a 

white colour gamucha with green pari which later went missing. One reporter, 

gave him the mobile of his daughter and said that he should on the mobile. 

Police registered a UD Case. PW 6 stated that after one week his daughter‟s 

friends came. Then, one of her friend‟s started the mobile and they saw a photo 

of the accused with a ladies underwear and bra, in the mobile. PW 6 stated that 

he had also seen photo of his daughter with a white gamucha, in the mobile. PW 

6 further stated that immediately on seeing the photographs in the mobile he 

went to Thelamara police station with his wife. There, his wife lodged FIR. PW 6 

stated that Police seized (Ext. 2) the mobile of his daughter. PW 6 stated that 

police asked him to call Renu Devi. He came to his house and took Renu Devi to 

the police station. On return, he learnt that one Constable had gone to 

Thelamara Tiniali Studio and there photographs were washed from the mobile. 

Two copies were seized. PW 6 stated that next day, one Sub Inspector came to 

his house, drew sketch map and recorded the statement of witnesses. PW 6 
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exhibited the said seized articles as (a) M. Ext 1: mobile phone (b) M. Ext 2 : 

photograph of deceased Pompi Devi (c) M. Ext 3: photograph of accused which 

was printed from the memory of the mobile of Pompi.  

 
16. In cross examination, PW 6 stated that he did not know the names of 

Pompi‟s friend who located the photo in the mobile. Immediately, he had gone to 

the police station and lodged FIR and the police seized the mobile. PW 6 stated 

that his daughter was truly in love with the accused and when she was sick the 

accused had been called. He learnt that the accused belonged to Scheduled caste 

community, a long time back as his title „Das‟. PW 6 admitted that he had 

informed the accused that he would give his daughter in marriage if he gets a 

good boy and would not wait for him but if she remained unmarried till then, 

then he would give her in marriage to him. PW 6 stated that he had met his 

family during the day time, on the day his wife and son had gone to watch Bihu 

and he had returned before evening to his place of duty. Next day, he learnt 

about the occurrence at about 10 AM. PW 6 stated that he just rushed to his 

house, when he had reached his house one police personnel Mahanta was there 

but he could not say who had informed the police. PW 6 stated that FIR was 

lodged on 28.4.2014. In between he had not gone to the police station. PW 6 

denied the suggestion that his daughter committed suicide. 

 

17. PW- 7, Dr.  Niranjan Saikia deposed that on 20.4.2014 he conducted post 

mortem on the body of Pompi Debi, in connection with Thelamara PS Case UD 

No. 6/14 and found rigor mortis to be present. PW 7 detected the following 

injuries: (i) Swelling of face and ligature mark in the neck. (ii) On cut section: 

lacerated neck muscles and fracture of hyoid bone with a oblique non continuous 

ligature mark in the neck (iii) Both lungs congested. No other injuries were 

detected. PW 1 opined that the cause of death was due to asphyxia as a result of 

hanging and that death was ante mortem in nature. PW 1 exhibited the Post 

Mortem Report as Ext. 3. The defence declined to cross examine PW 7.  

 
18. PW- 8, Sri Loknath Deka deposed that on 19.4.2014 he was posted at 

Thelamara PS. On that day, Khagen Ch. Nath lodged an FIR at Thelamara PS 



Page 9 of 15 
 

stating that Popmi Devi, 23 years committed suicide by hanging by a cealing fan, 

in their house. Which was detected by them at about 10 AM on 19.04.2014. PW 

8 stated that the same was registered UD Case No. 06/2014.  PW 8 stated that 

ASI Debananda Mahanta investigated the UD case and he had conducted inquest 

(Ext 5) over the dead body of Pompi Devi, prepared sketch map (Ext. 7) and sent 

the dead body for post mortem examination vide dead body challan (Ext 6). PW 

8 stated that Post mortem on the body of Pompi Debi, in connection with 

Thelamara PS Case UD No. 6/14 was conducted and the report was collected by 

ASI, Debananda Mahanta. PW 8 stated that case diary revealed that Final Form 

was submitted in connection with the said UD Case. PW 8 stated that on 

28.04.2014, Arpana Devi lodged an FIR (Ext. 1) and the same was registered as 

Thelamara PS Case No. 29/14 by OC Ibrahim Ali and he/PW 8 was endorsed with 

the investigation. The records of UD Case No. 6/14 were handed over to him. PW 

8 further stated that he visited the place of occurrence, prepared sketch map 

(Ext. 4) and recorded the statement of witnesses. PW 8 stated that the informant 

handed over one mobile phone and two photographs. All were seized by him vide 

Seizure list Ext. 2. He also seized one mobile phone- Nokia X-2 -9577572939 

from the accused person after his arrest vide Ext. 8. PW 8 exhibited the said 

seized articles as Material Ext 1, 2 and 3. PW 8 stated that on completion of 

investigation he laid charge-sheet (Ext. 9) against the accused person.  

 
19. In cross examination, PW 8 stated that details of UD Case had not been 

mentioned in the charge-sheet and in the Final Form submitted in connection 

with UD case on 13.05.14, report of commission of suicide by Pompi Devi was 

recorded. PW 8 stated that the mobile and two photographs were brought by the 

informant to the police station. PW 8 stated that UD case was registered on the 

basis of FIR lodged by Khagen Nath. PW 8 stated that no date and time were 

mentioned on the photographs (Material Ext 2 and 3).  

 
20. In the instant case, it is first to be ascertained whether the death of 

Pompi Devi was homicidal or suicidal in nature. PW 7, medical officer exhibited 

the post mortem report, finding in which, was that there was a ligature mark on 

the neck and on cut section it was seen that the neck muscles were lacerated, 
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there was fracture of hyoid bone and that the said ligature mark was oblique and 

non continuous. No other injuries were detected. From the medical evidence, PW 

7 opined that the cause of death was due to asphyxia as a result of hanging and 

ante mortem in nature. PW 7 did not detect trace of violence on any part of the 

body of the deceased. Medical evidence does not suggest any signs of struggle 

or terror. The non continuous ligature mark too is characteristic of hanging by 

suicide. The death of Pompi Devi is thus held to be suicidal in nature.  

 
21. Having held the death of Pompi Devi to be suicidal in nature. It is to be 

now seen whether the accused abetted the commission of the said suicide. PW 1, 

PW 2, PW 3 could not throw light on the actual circumstances/occurrence since 

the said witnesses only learnt about the occurrence after it had occurred. PW 2 

has only stated that she had heard that Pompi had a love affair with one person. 

PW 4 is the „Borma‟ with whom the informant had stated that she left her 

daughter when the informant had gone to attend function. PW 4 admitted that 

the informant/PW 5 had asked her/PW 4 to stay with Pompi but when PW 4 went 

to Pompi‟s house, Pompi told her that she would be able to manage of her own 

and hence she/PW 4 had returned to her house. PW 4 has further stated that it 

was only the next morning when PW 3 raised hue and cry, she learnt that Pompi 

had died. PW 4 had not seen any person visit the house of Pompi at night. PW 5, 

the informant and Pompi‟s mother traced the relationship of her daughter with 

the accused and stated that the accused was asked to call his family members 

since he was in love with her daughter.  

 

22. From the evidence of PW 5 it is also seen that Pompi declined to go with 

PW 5 to attend the function and preferred to stay back home. However, next 

morning on her arrival she found her daughter‟s dead body hanging through a 

gamucha. It is in her evidence that on being enquired by her, the accused had 

admitted that Pompi had called him at night but he had not visited Pompi and 

then though he had sent a massage in the morning, no reply was received from 

Pompi. From the evidence of PW 6 the father of Pompi, it is clear that Pompi 

refrained from going to the function and Renu Devi/PW 4 was entrusted with the 
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responsibility to look after their daughter. PW 6 alleged that on having learnt that 

the accused and his daughter was in love, he had asked accused to call his 

parents but he did not do so and on the contrary he sought 3-4 years to enter 

into marriage. PW 6 admitted that thereafter he had admonished the accused 

and informed him that such affair could not continue and he would marry off his 

daughter if he found a good groom. PW 6 further admitted that thereafter the 

accused stopped visiting their house and once when his daughter was very sick 

he had called the accused who met his daughter and left.   

 

23. Having recapitulated the evidence, Ld. Counsel for the defence submitted 

that there is nothing on record to attract Section 306 IPC, in as much as, the 

essential ingredients of mens rea is not available in the instant case. Ld. Counsel 

for the defence relied on the judgment of the Hon‟ble Supreme Court in Gangula 

Mohan Reddy and others v. State of Andhra Pradesh reported in 2010 SAR 

(Criminal) 155 Supreme Court wherein it was held that “ Abetment involves a 

mental process of instigating a person or intentionally aiding a person in doing of 

a thing. Without a positive act on the part of the accused to instigate or aid in 

committing suicide, conviction cannot be sustained.  

 

 The intention of the Legislature and the ratio of the cases decided by this 

Court is clear that in order to convict a person under section 306 IPC there has to 

be a clear mens rea to commit the offence. It also requires an active act or direct 

act which led the deceased to commit suicide seeing no option and this act must 

have been intended to push the deceased into such a position that he committed 

suicide.  “  

 

24. Analysing the submission advanced by the Ld. Counsel for the defence, it 

is seen that the prosecution has sought to rely upon the evidence of PW 5 and 

PW 6, the parents of the deceased who in their evidence have stated that 

whenever Pompi had argument with the accused she did not take her meal. Both 

the said witnesses have also sought to allege indecent behaviour on the part of 

the accused in having agreed to capture his photographs in woman clothes and 



Page 12 of 15 
 

again insistance of the accused in seeking about 3 years to enter into wedlock. 

All these elements, submitted the Ld. Addl. Public Prosecutor, weighed heavily 

upon Pompi thereby, leading her to end her life.  

 

25. From careful scrutiny of the evidence of PW 5 and PW 6 it appears that 

Pompi chose to remain alone at night, in as much as, firstly she declined to 

accompany her mother to attend the function and chose to remain alone at 

home. Secondly, Pompi was successful in convincing Renu Devi/PW 4 that she 

would be able to stay alone in her house at night. Even PW 5 seemed not to 

object or show her concerned, in Pompi staying alone at night in as much as, in 

her house she was duly informed by Pompi that having taken dinner at Borma, 

Renu Devi‟s house, she would come and sleep in their own house. In cross 

examination of PW 5 it is seen that the accused on being confronted by PW 5 as 

to whether he had visited their house at night of occurrence replied in the 

negative. None too had seen anyone visit the place of occurrence at night. 

 

26. With regard to the alleged photographs it is seen that the accused in his 

statement u/s 313 Cr.PC admitted that he had agreed to wear woman‟s clothes 

and click photographs and at the request of Pompi Devi. That, the said 

photographs was located and printed from the memory of the mobile of Pompi 

Devi is not disputed.  PW 5 on the basis of the said photographs stated that the 

accused enjoyed with their daughter and thereafter killed her. The said suspicion 

is without any basis and cannot be held to be proved by the prosecution in as 

much as, it is not the case of the prosecution that the photographs were clicked 

on the same night and that the same were related to or connected with the 

occurrence.   

 

27. Another aspect which is to be noted is that PW 6 deposed to the fact that 

he had seen Pompi‟s dead body on the bed in a sitting position with a fan on top 

and her legs touching the ground. Admittedly, PW 6 was not the first one to see 

the dead body and he had reached the placed only after he was informed about 
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the occurrence at about 10 AM. PW 5 is the person who first saw the dead body 

at about 10 AM and found the same hanging by a gamucha. From the evidence 

of PW 5 it is further seen that it was the police who brought down the dead 

body. From the evidence of PW 8 it is seen that the information about the 

occurrence was received at the police station at about 10 AM which was at a 

distance of 5 km from the place of occurrence. Hence, the evidence of PW 6 with 

regard to the position in which the dead body was seen by him neither raises a 

doubt with regard to the nature of death nor helps the prosecution in any 

manner what so ever.  

 

28. From the trend of cross examination, it is seen that the stand taken by 

the accused in seeking time to marry Pompi was not acceptable to her parents 

and they were in the lookout for a proper groom for their daughter. Intimate 

relationship between the accused and the deceased is apparent from the 

materials on record. The probability of the deceased being under immense 

mental pressure to accept another person and leave the accused seems to be 

apparent. It appears that the deceased was hyper sensitive to surrounding 

circumstances which, ultimately led her to take the extreme step. Admittedly, the 

accused had not visited the place of occurrence at night. As submitted by the Ld. 

Counsel for the defence there is nothing on record to indicate any direct or 

indirect act on the part of the accused which led the deceased to commit suicide. 

There is no material to show that the accused instigated Pompi in any manner 

what so ever. Again, there is nothing to show provocation, incitement or 

encouragement on the part of the accused which ultimately led Pompi to commit 

suicide.  

 
29. In view of the aforesaid discussion, it is held that the prosecution has 

failed to prove that the accused person caused the death of Pompi Devi or was in 

any manner responsible for her death , as such, he is acquitted of the charge u/s 

306/302 IPC and set at liberty forthwith.  

 
30. Considering the facts of the instant case, this matter is not referred to 

District Legal Services Authority for granting compensation u/s 357A Cr. P.C. 
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31. Send a copy of the order to Learned District Magistrate, Sonitpur u/s 365 

Cr. P.C. 

   

  The judgment is signed, sealed and pronounced in open court, in the 

presence of both sides, on this the 8th day of February, 2016. 

Additional Sessions Judge No. 2, 
Sonitpur, Tezpur. 
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1. Witnesses for Prosecution  

 P.W. 1 : Sri Pankaj Bora 
  P.W. 2 : Smt. Kalpana Bora 

 P.W. 3 : Smt. Padumi Saikia 
  P.W. 4 : Smt. Renu Devi 

 P.W. 5 : Sri Arpana Devi 
 P.W. 6 : Sri Khagen Ch Nath  
 P.W. 7 : Dr.  Niranjan Saikia  
 P.W. 8 : Sri Loknath Deka  
  

2. Witnesses for Defence  : NIL 
3. Court Witnesses :  NIL 
4. Prosecution Exhibits: 
   Ext. 1 : FIR 
   Ext. 2 : Seizure List  

  Ext. 3 : Post Mortem Report  
   Ext. 4 : Sketch Map  
   Ext. 5 : Inquest Report 
   Ext. 6 : Dead body challan 
   Ext. 7 : Sketch Map 
   Ext. 8 : Seizure List 
   Ext. 9 : Charge-sheet 
    

5. Defence Exhibits : NIL 
6. Material Exhibits:  
   Ext. 1: Mobile phone 
   Ext. 2: Photograph of deceased Pompi Devi 
   Ext. 3: Photograph of the accused 

 
Addl. Sessions Judge No.2 

Sonitpur, Tezpur 
 
 
 


